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1.1 	Whether reporters of local papers may be allowed to 
see the judgment ? yeS. 

To be referred to the Reporters or not ? 

Whether Their Lordships wish to see the fair copy 
of the judgment ? 

JUDGMENT 

N.SENGUPTA,MEMBER(J) 	The applicant has prayed for the relief of a direction 

to the respondents to Consider his case and to appoint him as 

Extra.Departmenta1 Mail Carrier( for Short EDIC),Sompur 

Branch POEt Office. The &cts alleged by the applicant are that 

his father retired from service as ExtraDepartmentaj Agent, 

Tangisahj being invalid. During the period the applicant's 
( 	- -------------- 

I
Deca i.nvaiJu, tilt applicant was working temporirily 



j is 

as an Extra-Departmental Delivery Agent. As he(the applicant) 

apprehended that his temporary appointment may be terminated, 

he approached this Tribunal by filing Original Application No.  

117 of 1989 for a direction to appoint him as an Extra-

Departmental Delivery Agent. That application was disposed of 

by this Tribunal with a direction that the applicant was to be 

allowed to continue in the post of Extra-Departmental Delivery 

Agent in Tangisahi P0 t Office till regular appointment is 

made. In that application this Tribunal further observed that 

the case of the applicant was to be considered for the post 

of Stamp vendor or any other post of other category of agents 

for which there is no prescribed educational qualification or to 

any other post according to the qualification of the applicant. 

A regular appointment was made and the applicant was thrown out 

of employment. The applicant has further stated that at Sompur 
in 

Branch Post Office which i Jaccount with BolgarhSub Office, 

a post of Extra-departmental MailCarrier is lying vacant and 

that Branch P0st Office is close to his native place. Therefore, 

he may be appointed to that post. 

2. 	The respondents in their Counter have disputed the claim 

of the applicant by alleging inter alia that the post of 

Extra-Departmental Mail Carrier in the Sompur Branch Post Office 

fell vacant from 8.9.1989 due to the death of the incumbent, at 

that time the incumbent E.D.M.C. had left a substitute who 

lei 
	was working in his place. The substitute continued to work in 

the post on provisional basis as a stop gap arrangement. There-

after a request was made to the local Employment Exchange to 

sponsor candidates and the usual formalities for appointment 
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i. 	 Were gone through. In the meanwhile the posts of Nightwatehmen 

of neighbouring Sub Offices were abolished and in accordance 

with the letter NO.41439/St,PE - dated 14.12.1987 of the 

Directorate of P0stg absorption of ExtraDepartmental Night 

Watchmen was taken up. The E-D.N1ghtwamn of BOlgarh S.O. 

was asked to work as E.D.M.C.  Sompur after obtaining his will-

ingness. So , there is no vacancy against which the applicant 

could be appointed. 

3. 	We have heard Mr.D.P.Dhalsamant, learned counsel for 

the applicant and Mr.Aswinj Kumar Misra,Senjor Standing COunsel 

(CAT) for the respondents and perused the papers. From 

Annexure...R..3 which is a copy of the instructions regarding 

selection of ETD.Agents it would be found that E.D.M.C.should 

be the residents in the station of the main Post Office or 

of a place where from mails originate or terminate i.e. they 
delivery 

should be permanent residents of the ti/jurisdictjon of the 

concerned Post Office. Fran the Cause title of the application 

it would be found that the applicant is a resident of Tangisahi 

which is under Tangisahi Post Office. There can be no difficult 

in saying that the applicant Is not a resident of the place 

where Sornpur Post Office is located. There is no allegation 

that Tangisahi is Within the delivery jurisdiction of Sornpue 

Post Off ice,In such circumstances, we do not find any reason 

to give a direction as prayed for bythe applicant. This 

appli ation 4c)rdinlY Stands dismissed but without C sts. 

.. . . . 
Mernber(iAimjnjstratjve) 	 Member(Judicial) 


